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PARLIAMENTARY AFFAIRS DEPARTMENT
NOTIFICATION
Jaipur, May 30, 2017

G.S.R.30 .-In exercise of the powers conferred by section
11 read with section 8-B of the Rajasthan Legislative Assembly
(Officers and Members Emoluments and Pension) Act, 1956 (Act
No. 6 of 1957), the State Government hereby makes the following
rules further to amend the Rajasthan Legislative Assembly
Members (Free Travelling Facilities) Rules, 2010, namely:-

1. Short title and commencement.- (1) These rules may
be called the Rajasthan Legislative Assembly Members (Free
Travelling Facilities) (Amendment) Rules, 2017.

(2) They shall be deemed to have come into force on and from the
1** day of April, 2017.
2. Amendment of rule 3.- In rule 3 of the Rajasthan
Legislative Assembly Members (Free Travelling Facilities)
Rules, 2010,- )
(1) in sub-rule (1), for the existing expression "Rupees one
lakh fifty thousand", the expression "Rupees Two Lakh
" shall be substituted; and

(ii) in sub-rule (2), for the existing expression "Riipees one
lakh fifty thousand, the amount by which iz amount of
reimbursement is less than Rupees one lakh fifty
thousand", the expression"Rupees two lakh, the amount
by which the amount of reimbursement is less than
Rupees two lakh" shall be substituted.

[No. F. 7 (1) Sansad/2016]
By Order of the Governor,
‘Manoj Kumar Vyas,
Principal Secretary to the Government.
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PARLIAMENTARY AFFAIRS DEPARTMENT
NOTIFICATION
Jaipur, May 30, 2017

G.S.R.31 .-In exercise of the powers conferred by section
11 read with section 4-D of the Rajasthan Legislative Assembly
(Officers and Members Emoluments and Pension) Act, 1956 (Act
No. 6 of 1957), the State Government hereby makes the following
rules further to amend the Rajasthan Legislative Assembly Ex-
Members (Free Travelling Facilities) Rules, 2010, namely:-

1. Short title and commencement.- (1) These rules may
be called the Rajasthan Legislative Assembly Ex-Members (Free
Travelling Facilities) (Amendment) Rules, 2017.

"(2) They shall be deemed to have come into force on and from the
1 day of April, 2017.
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2. Amendment of rule 3.- In rule 3 of the Rajasthan
Legislative Assembly Ex-Members (Free Travelling Facilities)
Rules, 2010,- :

(1) in sub-rule (1), for the existing expression "rupees
twenty five thousand", the ‘expression "rupees fifty
thousand" shall be substituted; and

(ii) in sub-rule (3), for the existing expression "Rupees
25000/-(Rupees Twenty Five Thousand), the expression
"Rupees 50000/-( Rupees Fifty Thousand)" shall be
substituted.

[No. F. 7 (1) Sansad/2016]
By Order of the Governor,
Manoj Kumar Vyas,
Principal Secretary to the Government.

Government Central Press, Jaipur.



